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any representation from Handicapped Wel-
fare Federation, New Delhi for allotment of
accommodation for conducting classes for
handicapped children, specially selected from
jhuggi and Jhonpri areas;

{b) it so, the action taken by Govern-
ment thereon; and

(c) by what time the allotment would be
made?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) and (c). Private institutions are not
eligible for the allotment of accommodation
from General Pool and as such it has not
been found possible to accommodate the
request of the federation.

Unauthorised Cons* uctions in Delhi

*742. DR. A K. PATEL: Will the Minis-
ter of URBAN DEVELOPMENT be pleased
1o state:

(a) whether instances of unauthorised
constructions or/and grabbing of Govern-
ment land in Delhi are continuing unabated;
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(b) if so, the locations and other details
of Government land where such encroach-
ments took place during each of the last
three years and the current year;

(c) the details of the action taken by
Government so far in this regard; and

(d) the land taken back by Government
as a resulit thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) Suchinstances
have been coming to notice from time to
time.

(b) to (d). Statement | containing infor-
mation in respect of Delhi Development
Authority is given below. Similar information
in respect of the Municipal Corporation of
Delhi and the New Delhi Municipal Commit-
tee is being collected and will be placed on
the Table of the Sabha when received.

Wilful encroachment on public land is a
cognizable offence. Statement Il containing
information relating to the action taken by the
Delhi Police in cases of unauthorised con-
struction/encroachment on public land in
Delhi is given below.
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